
Cefitral Adwinistrative Tribunal, Principal Bern, n

,  . C.P.No.230/96 ^ \
#. A.No.364/95

Hon'ol Mrs. Lakshffli Swafflinathan,: Me«iber(J)
Hon'ble Shri R.K.Ahooja, Member(A)

New Delhi; this 20th day of March, 1997

Ex. Constable Baljeet Singh
s/o Shri Baroo Ram
aged about 28 years
r/o village & P.O. Ajaile t- , ^
Near Madina Dist. Rohtak(Haryana)... Applicant

(By Mrs. Meera Chhibber., Advocate)-

Vs.

1. Shri P.K. Daye
Lt. Governor Raj Niwas, Delhi.

2. Shri Nikhil Kumar
Commissioner of PoliceCPHQ)
M.S.O.Building, I.P.Estate
New Delhi.

3. Mrs. Yameen Hazarika
Oy. Commissioner of Police
Vllth B, D.A.P.
Mshrauli, Malviya Nagar
Hew Delhi. Respondents

(By Shri Anoop Bagai, Advocate)
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Hon'ble Mrs. Lakshmi Swaroinathan, Member(J)

This is a contempt petition No.230/96 filed by the

Petitioner alleging non-compliance of the order of this

Tribunal order dated 1.11.1995 • in OA No.364/95. The

respondents have filed the reply in which they have admitted

delay in compliance with the directions of this Tribunal.

Mrs. Meera Chhibber, learned counsel for the applicant hss

submitted that belatedly the respondents have passed a

speaking order on - -the applicant's representation dattjd

31.1.1996. Firstly the order dated 27.11.1996 was issued by

the Principal Secretary(HOME), Respondent No.2^and thereafter,

^ ' order dated 3.12.1996^by Respondent No.l -
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2. Learned counsel for the applicant submitted that
has filed^a OA No.140/97 challenging these orders on vanou'=;
grounds^which is now subjudice.

3. Having regard to the above facts, the apology tendered

by the respondents for delay in passing the speaking order as
directed by the Tribunal on 1.11.1995, is accepted.

4. In view of the fact that these very orders have been
challengiitl in OA No. 140/97'we do not see any purpose

will be served by continuing this Contempt Petition. In

facts and circumstances^ this contempt peiiton is . loposen
and notices issued are discharged.

hXhrtJ] ' (MRS. LAKSHMI SWAMINATHAN)
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